Office of Directorate General of Foreign Trade
New Delhi -

Para 4.7 Decision

MEETING J9/83-ALC1/2020 MEETING DATE : 23.09.2020 (held on
NUMBER '09.11.2020)
Case No.:6/9/83- Party Name:UNITED Meet No/Date:9/83- Status:
ALC1/2020 PHOSPHORUS LTD. ALC1/2020
09.11.2020
HQ File RILA File Lic.No/Date:0310549734 Defer

:01/83/050/01017/AM21/  :03/95/040/00544/AM10/  08.12.2009

Decision : The Committee considered the case as per agenda in presence of technical experts
and it decided to call for the present Status of the case from RA. As the AA i1s issued in 2009,
committee felt that this case might have been disposed off previously. In this regards, RA 1s
requested to intimate whether the case was earlier disposed off or not. If not, RA may furnish
the hard copy for further consideration. Firm is also requested to furnish the technical data for
ecxamination as per Annexure to Appendix 4E. DL issued by post on 24.11.2020.

Case No.:7/9/83- Party Name:SMI COATED Meet No/Date:9/83- Status:
ALC1/2020 PRODUCTS PVT. LTD.  ALC1/2020

09.11.2020
HQ File RIA File Lic.No/Date:0310565188 Defer

:01/83/050/01018/AM21/  :03/95/040/00847/AM10/  18.03.2010

Decision : The Committee considered the case as per agenda in presence of technical experts
and it decided to call for the present Status of the case from RA. As the AA is issued in 2010,
committee felt that this case might have been disposed off previously. In this regards, RA 1s
requested to intimate whether the case was carlier disposed off or not. If not, RA may furnish
the hard copy for further consideration. Firm is also requested to furnish the technical data for
examination as per Annexure to Appendix 4E. DL issued by post on 24.11.2020.

Case No0.:400/1/83-  Party Name:UNITED MUD- Meet No/Date:9/83-  Status:
ALCL1/2019 CHEM PVT. L'TD. ALC1/2020

09.11.2020
HQ File RLA File Lic.No/Date:0310796 Defer
:01/83/050/01232/A  :03/95/040/00118/AM16/ 378
M19/ 03.06.2015

Decision : The Committee considered the case as per agenda in presence of technical
experts and it decided to call for the present Status of the case from RA. As the AA is issued

¥



iin 2015, committee felt that this case 1 mlght have been dlSpé)Séd Bff prckusly In this
regards, RA. is requested to intimate whether the case was earlier disposed off or not. If not,

RA may furnish the hard copy for further consideration. Firm is also requested to furnish

the technigal data for examination as per Annexure to Appendix 4E. DL issued by post on

24.11.2020.

24.11.2020.

' [HQ File

Case No.:422/1/83-
ALC1/2019

:01/83/050/01254/AM.
19/

Decision :The Committee considered the case as per agenda n prcsc,nce of technical cxpcrts
and it decided to call for the present Status of the case from RA. As the AA i1s issued in 2015,
committee felt that this case might have been disposed off previously. In this regards, RA is
requested to intimate whether the case was earlier disposed off or not. If not, RA may furnish

I

Party Name:DYNAMIC

INDUSTRIES LIMITED,

RI.A File
08/24/040/00144/AM16/

" IMeet No/Date:9/83-

317 08. 2015

Decision :The Committee considered the case as pcr dgendd n prcsance of technical experts |
and it decided to call for the present Status of the case from RA. As the AA 15 1ssued in
2015, committee felt that this case might have been disposed off previously. In this regards, |
RA is requested to intimate whether the case was earlier disposed off or not. If not, RA may |
furnish the hard copy for further consideration. Firm is also requested to furnish the
technical data for examination as per Annexure to Appendix 4E. DL issued by post on

Case No.:403/1/83-  |Party Name:INDO COLCHEM | Meet No/Date:9/83- {Status:

ALC1/2019 PVT. LIMITED ALCI1/2020
09.11.2020 ‘

HQ File RLA File Lic.No/Date:08101 iDefer

:01/83/050/01235/A :08/24/040/00096/AM16/ 35648

M19/ EIS 07.2015 ;

i
i

Status:
ALC1/2020
09.11.2020

S

35863

the hard copy for further consideration. Firm is also requested to furnish the technical data for

examination as per Annexure to Appendix 41, DL issued by post on 24.11.2020.

. Status :Cm;";g

" Lic.No/Date:08101 ﬂ)efer

]Decmon The C01nmlttec conmdm ed the case 2 as per dgenda in pleqencc of te(,hmca] expcns

Case No.:428/1/83-  |Party Name:ARIES DYE Meet
ALCL/2019 CHEM INDUSTRIES, No/Date:9/83-
ALC1/2020
_ 09.11.2020
HQ File RLA File _ Lic.No/Date:08101 Defer
:01/83/050/01260/AM 1:08/24/040/00085/AM 16/ 35905
19/ 20.08. 2015




and it was noted that the firm has furnished the information. File to be sent to TE(DNM) for*
providing the comments cxpedltloubly as case 1% very old.
 |Case No.:63/1/83- |Party Name:HERITAGE Meet No/Date:9/83-  Status:
ALC1/2019 INDUSTRIES PRIVATE ALC1/2020
' LIMITED. 109.11.2020

,  [HQFile RILA File - Lic.No/Date:08101 Approve
:01/83/050/00895/ 1:08/24/040/00172/AM16/ 36460
AM19/ 06.11.2015
Decision: SION is already published vide Public notice 24/2015-20 dated 07.10.2020.
Committee declded to clear the case as per abovc SION

o Caée No.:66/1/83-  |Party o Meet No/Date:9/83- Status: h
ALCI1/2019 Name:HERITAGE ALC1/2020

INDUSTRIES 09.11.2020
PRIVATE LIMITED.

g8 HOQFile | IRLA File ~ [Meet No/Date:9/83- Approve
:01/83/050/00898/A  1:08/24/040/00173/AM1 |ALC1/2020
M19/ 6/ 09.11.2020 :
Decision: SION is already published vide Public notice 24/2015-20 dated 07.10.2020. 3
Committee decided to clear the case as per above STON.

Case No.:56/1/83-  [Party Meet No/Date:9/83-  Status:
ALCI1/2019 Name:MEGHMANI ALC1/2020

' INDUSTRIES LTD, 09.11.2020
HQ File RLA File Lic. No-0810136567  Defer
:01/83/050/00888/A  :08/24/040/00281/AM1 idated 24.11.2015
M19/ 6/

9 fl)ecision :The Comumittee considered the case as per agenda in presence of technical
lexperts and it decided to call for the present Status of the case from RA. As the AA is issued
in 2015, committee felt that this case might have been disposed off previously. In this
regards, RA is requested to intimate whether the case was earlier disposed off or not. If not, |
RA may furnish the hard copy for further consideration. Firm is also requested to furnish
the technical data for examination as per Annexure to Appendix 4E. DL issued by post on/
24.11.2020. _ |
Case No.:548/1/83-  [Party Meet No/Date:9/83-  [Status:
ALC1/2019 iName:COLORCON  1ALC1/2020 |

| IASIA PRIVATE 09.11.2020

|10 [LIMITED ;

HQ File QRLA File Lic.No/Date: 171000621 {Defer E
01/83/050/01380/AM] 17/24/040/00076/AM1 1

3



o | o/ 24.11.2015 ;

Decision :The Commitiee considered the case as per agenda in presence of technical
experts and it decided to call for the present Status of the case from RA. As the AA is issued
in 2015, committee felt that this case might have been disposed off previously. In this

the technical data for examination as per Annexure to Appendix 4E. DL issued by post on
24.11.2020.

regards, RA is requested to intimate whether the case was earlier disposed off or not. If not,
RA may furnish the hard copy for further consideration. Firm is also requested to furnish|

|
I
]

Case No.:213/1/83- Pa}ty Name:OMNT Mcetﬂ‘NS/Date:WSS—. ~ Status: S
ALC1/2019 IMPEX PRIVATE ALC1/2020
LIMITED., 09.11.2020
HQ File RI.A File lic.No/Date:03108012 Defer
:01/83/050/01045/ :03/95/040/00635/AM 16 107
AM19/ / 18.12.2015
. Decision : The Committee considered the case as per Agenda and it was noted that the
firm still has not furnished the information of following deficiencies raised by NC-4 in its
meeting No. 09/83-ALC1/2020 dated 09.11.2020, followed by Reminder sent on
24.11.2020 :
(i) Complete technical details as per Annexure to Appendix 4E, Showing
g Chemicals reactions, molecular weight of imports and exports items and %
E yield on Molar basis.
i Hence, the Committee decided to Defer the case.
[Case No.214/1/83-  [Party Name: OMNI _ |Mect No/Date:9/83-  iStatus: |
ALC1/2019 IMPEX PRIVATE ALC1/2020
LIMITED., 09.11.2020
IIQ File RLA File - Lic.No/Date:031080121 [Defer
:01/83/050/01046/AM +:03/95/040/00636/AM1 {0
19/ 6/ 18.12.2015
Decision : The Committee considered the case as per Agenda and it was noted that the firm
12 still has not furnished the information of following deficiencies raised by NC-4 in its
meeting No. 09/83-ALC1/2020 dated 09.11.2020, followed by Reminder sent on
24.11.2020 : :
(1) Complete technical details as per annexure to Appendix 4E, Showing Chemicals
reactions, molecular weight of imports and exports items and % yield on Molar
basis.
Hence, the Commitiee decided to Defer the case.
13 {Case No.:7/1/83- [Eu‘ty Name:AMTEX fMeet No/Date:9/83- IStatus: o

il



TTALC1/2019 DYE CHEM ALC1/2020

|

INDUSTRIES 09.11.2020 |

HQ File RLA File Lic.No/Date:081013694
01/83/050/00839/AM |:08/24/040/00312/AM1 |2 |
19/ 6/ 05.01.2016 |

Decision: The Committee considered the case as per agenda in presence of technical experts
and it was noted that the firm has not furnished hard copy of application so far and a
reminder letter is issued on 13.11.2019. Reminder sent on 15.02.2020, 10.06.2020 and final
reminder on 05.08.2020 and by post on 24.11.2020.

])efer

14

{Case No.:34/1/83- Party Name: ABHINAV Meet No/Date:9/83- Status:
ALC1/2019 INDUSTRIES IALC1/2020 3
109.11.2020
HQ File RLA File - Lic.No/Date:081013696 Defer

:01/83/050/00866/AM |:08/24/040/00331/AM1 4
19/ 6/ 06.01.2016

Decision ' The Committee considered the case ag per agenda in presence of technical expéfg
and it was noted that the firm has furnished the information. File to be sent to TE(DNM)
for providing the cornments.

15

Case No. :23 0/1/83- Partyﬁéme:VKS Meet No/Date:9/83- Status:
ALC1/2019 INCENSE PRIVATE |ALC1/2020
LIMITED 09.11.2020 1

HQ File ~ [RLAUTile Lic.No/Date:07101 1339 [Reject
01/83/050/01062/AM |:07/24/040/00052/AM1 |1
19/ 9/ 05.06.2018

Decision : The Committee considered the case as per agenda in presence of technlcdl'
members and it was noted the applicant want to export Perfumed Incenses Sticks
(Agarbatti) and applied input item is Mosquito Incense Sticks. Committee observed that!
party has not given full specifications of Mosquito Incense Sticks and how it 18 used 111‘
export items. Committee is of the opinion that it is not possible to ensure nexus betwccn;
import and export items in the sense that whatever items are imported against this Advance
Authorisation are only used in the items being exported. In view of the above, cc)rnrmmeeg
decided to reject the case. RA shall regularize the AA immediately in terms of para 4.07 (11)
of HBP and 4.49 a(ii) of HBP within thirty days from the date of hosting of Norms i
Committee decision on DGFT website. _ %

16

" [Case No:22/8/83- |Party Name: GALAXY [Meet No/Date:9/83-  |Status:

ALC12018 SURFACTANTS LTD., |ALC1/2020 |
i ; 09.11.2020 |




HOQ File [RLA File Lic.No/Date:031082326 |Defer
:01/83/050/00570/4M |:03/94/040/00384/4M1 |7 |
19/ lo/ 24.08.2018 |

Decision :The Committee considered the case as per Agenda and it was noted that the firm |
still has not furnished the information of following deficiencies raised by NC-4 in its
meeting No. 09/83-ALCI1/2020 dated 09.11.2020, followed by Reminder sent on:’
18.11.2020:

(i) Complete technical details as per Annexure to Appendix 4E, Showing
Chenicals reactions, molecular weight of imports and exports items and % yield
on Molar basis.

Hence, the Committee decided to Defer the case.
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Case No.:225/1/83- Party Name: TARAK " [Meet No/Date:9/83- \Status:
ALC1/2019 CHEMICALS LTD ALCL1/2020 |

_ _ 09.11.2020 !
HQ File RLA File Lic.No/Date:3410044553 Dejer
:01/83/050/01057/AM 19/ :34/24/040/00207/AM19/|05.10. 20]8

Deeision : The Committee considered the case as per agenda in presence of technical exﬁ ris
and it was noted that the firm has not furnished hard copy of application so far and a reminder
letter s 1ssued by Speed Post on 24 11.2020.

Case No.:57/8/83- Party Name:MADRAS  Meet No/Date:9/83- Status:
ALC1/2018 FLUORINE PRIVATE 1ALC1/2020

LIMITED, _ 109.11.2020
HQ File - [RLATile Lic.No/Date:0410164787 |Defer
:01/83/050/00605/AM19/1:04/24/040/00151/AM19/116.10.2018

letter is issued on 24.11.2020.

Decision :The Committee considered the case as per agenda in presence of technical experts
and it was noted that the firm has not furnished hard copy of application so far and a reminder

|Case N0.:273/1/83-  [Party Name:UPL LTD. |Meet No/Date:9/83-  |Status:
ALC1/2019 ALC1/2020 |
09.11.2020
HQ File RLA File Lic.No/Date:0310825723 [Defer
:01/83/050/01105/AM19/ :03/95/040/00865/AM19/18.12.2018

19

Decision : The Committee considered the case as per Agenda and it was noted that the firm
still has not furnished the information of following deficiencies raised by NC-4 in its
meeting No. 09/83-ALC1/2020 dated 09.11.2020, followed by Reminder has been sent by
speed Post on 24.11.2020: ‘

(i)Copy of CIB Registration showing approved composition of export item.

(i1) Complete technical details as per. Annexure to Appendix 4 E.




(i1i) Past production-consumption data certified by Customs or Central Taxes & GST
Authorities for the year 2018-19 and 2019-20.
(iv) % Yield on molar basis for each step of manufacturing process.
Hence, the Committee decided to Defer the case.

20

Case No.:27/9/83-
ALC1/2020

HQ File
-01/83/050/01038/AM21/

Parfy Name: SEICO
JCHEMICALS (I)
PVT.LTD.

* [RLA File

:03/95/040/00201/AM20/

Meet No/Date:9/83- Status
ALC1/2020
09.11.2020
Lic.No/Date:0310829367 [Defer
31.05.2019

Decision : The Commitice considered the case as per agenda in presence of technical experi"‘sw
and it was noted that the firm has not furnished hard copy of application so far and a reminder

letter is issued by speed post on 24.11.2020.

21
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23

:01/83/050/00201/AM20/ |:

03/94/040/00232/AM20/

Case No.:82/3/83- ParIyNgme :CLARIANT [Meet No/Date:9/83- Status:
ALC1/2019 CHEMICALS [INDIA] |ALC1/2020

L.TD. 09.11.2020
HQ File RLA File |Li¢c.No/Date:0310829835 [Defer

21.06.2019

Decision ; The Committee considered the case as per agenda in presence of technical experts
and it was noted that the firm has not furnished hard copy of application so far and a reminder
lettcr is 1ssued on 14.08.2020.Reminder has been sent by post on 24.11.2020.

Status:

:01/83/050/00203/AM20/

:03/94/040/00233/AM20/

Case No.:82/3/83- Pe{rty Name:CLARIANT Meet No/Date:9/83- % ’
TALC1/2019 CHEMICALS [INDIA] |ALCL/2020 | 1
LTD. 09.11.2020 |
HQ File RLA File “[Lic.No/Date:0310829837 Approved

dated 21.06.2019.

18.09.2020.

Decision : The Committee considered the casc as per agenda. The committee decided to
withdraw the case as the case was earlier approved in NC Meeting No.07/83 dated

:01/83/050/00487/AM20/

:05/23/040/00323/AM20/

Case No.:23/8/83- Party Name:AJIT Meet No/Date:9/83- iStatus:

ALC1/2019 INDUSTRIES ALC1/2020 |
PRIVATE LIMITED  109.11.2020 |

HQ File RILA File Lic.No/Date:0510412588 5Defer

21.11.2019 ;

Decision : The Committee considered the case as per dgenda in presence of technical experts
and it was noted that the firm has not furnished hard copy of application so far and a reminder |
letter is issued on 24.11.2020. |

7




Case No.:30/9/83- : Party' Name PARIMAL  [Meet No/Date:9/83- Status:

ALC1/2020 MANDIR , ALC1/2020
09.11.2020
HQ File RLA File Lic.No/Date:0710116063 [Reject

01/83/050/01041/AM21/ 07/24/040/00242/AM20/ 24.01.2020

Decision :The Committee considered the case as per agenda in presence of technical
members and it was noted the applicant want to export Perfamed Agarbattis 8” and applied
24 linput item is Raw Agarbatti. Committee observed that party has not given full specifications
of Raw Agarbatti Sticks and export items. Commitiee is of the opinion that it is not possible
to ensure nexus between import and export items in the sense that whatever items are
imported against this Advance Authorisation are only used in the items being exported. In;
view of the above, committee decided to reject the case. RA shall regularize the AA
immediately in terms of para 4.07 (i) of HBP and 4.49 a(ii) of HBP within thirty days from
the date of hosting of Norms Committee decision on DGFT website.

“ICase No.:1/1/83- Party Name:HERANBA |Meet No/Date:9/83-  Status:
ALC1/2020 INDUSTRIES LID.  ALC1/2020 |
; 109.11.2020 {
HQ File RLA File Lic.No/Date:0310834901 |Defer g
01/83/050/00727/AM20/ 03/94/040/00701/AM20/ 17.02.2020 |

25 e

E‘sul] hds not furmqhed the information of followmg deﬁc,len(:les raised by NC-4 in 1ts _
| imeeting No. 09/83-ALC1/2020 dated 09.11.2020, followed by Reminder sent on 28.10.2020:

(1) A copy of CIB Registration showing approved composition of export item.
Hence, the Committee decided to Defer the case.

Case No.:2/1/83- Party“Name:I-IERANBA Meet No/Date:9/83- Status:

ALC1/2020 INDUSTRIES LTD. ALC1/2020 :
109.11.2020

HQ File RIA File Lic.No/Date:0310834902 Defer

101/83/050/00728/AM20/ 1:03/94/040/00712/AM20/ |17.02.2020

Decision :The Committee considered the case as per Agenda and it was noted that the firm;

still has not furnished the information of following deficiencies raised by NC-4 in its
meeting No. 09/83-ALC1/2020 dated 09.11.2020, followed by Reminder sent on 28.10.2020:

(i) A copy of CIB Registration showing approved composition of export item.
Hence, the Committee decided to Dcfer the case.

27 Party Name:HARSHA  |[Meet No/Date:9/83-  Status:




TALC1/2020 EXITO ENGINEERING |ALCL2020 | B
PVT LTD f09 11.2020 | |
HQ File RLA File "ILic.No/Date:0410166541 el)ejer B
:01/83/050/01039/AM21/ 04/24/040/00179/!\1\/[20/ 18.02.2020 |

and it was noted that the firm has not furnished hard copy of application so far and a reminder !
letter is issued by Speed Post on 24.11.2020.

28

(Case No.:9/1/83- Parly Name:STIC-ON  |Meet No/Date:9/83- Status:
ALC1/2020 PAPERS PVT LTD ALC1/2020

09.11.2020
HOQ File RLA File " ILic.No/Date:0910068502 [Defer "
01/83/050/00735/AM20/ [:09/24/040/00578/AM20/ 120.02.2020

Decision : The C_ommi{fee considered the case as per agenda in presence of technical experts
and it was noted that the firm has not furnished hard copy of application so far and a reminder
Jetter is issued on 05.08.2020. Reminder has been sent by Post on 23.11.2020.

129

30

) "Case No.:10/1/83- Party Name‘.ViKS ‘IMeet No/Date:9/ 83— S‘mtusw
ALCE/2020 INCENSE PRIVATE ALC1/2020 ! '
TIMITED 09.11.2020 i :
§IIQ File RLA File Lic.No/Date:0710116150 %Re,rect
01/83/050/00736/AM20/ 07/24/040/00272/AM20/ 20.02. 2020

Decision : The Committee considered the case as per agenda n prcsenoe of technical

imembers and it was noted the applicant want to export Indian Perfumed Incense

Sticks/Agarbatii and applied input item is Raw Agarbatti 8/10 inches. Committee observed
that party has not given full specifications of Raw Agarbatti Sticks and export items. 7
Committee is of the opinion that it is not possible to ensure nexus between import and export
items in the sense that whatever items are imported against this Advance Authorisation are
only used in the items being exported. In view of the above, committee decided to reject the
case. RA shall regularize the AA immediately in terms of para 4.07 (ii) of HBP and 4.49 a(i1)
of HBP within thirty days from the date of bosting of Norms Committee decision on DGFT

website. ;
Case No.:11/1/83- Parly Name:PADMA Moot No/Date:9/83-  |Stafus:
ALC1/2020 PERFUMERY WORKS, ALC1/2020

109.11.2020
HQ File RLA File [Lic.No/Date:0710116151 |Reject
:01/83/050/00737/AM20/ 07/24/040/00282/AM20/ 120.02.2020 |

members and it was noted ihc: applicant want to export Perfumed Agarbatti and other
Odiriferous preparations....and indend to import Raw Agarbaltis machlne made.




——

Committee observed that party has not given full specifications of import and export items. |
Committee is of the opinion that it is not possible to ensure nexus between import and expoxt
items in the sense that whatever items are imported against this Advance Authotisation are
only used in the items being exported. In view of the above, committee decided to reject the!
case. RA shall regularize the AA immediately in terms of para 4.07 (ii) of HBP and 4.49 a(ii)
of HBP within thirty days from the date of hosting of Norms Committee decision on DGFT
website.

Case No.:14/1/83- i’arty Name: KRISHI Mc—:‘et No/Date:9/83- Status:
1ALC1/2020 RASAYAN ALC1/2020
09.11.2020
A1 HQ File RIA File Lic.No/Date: 0210209783 | Defer
:01/83/050/00740/AM20/  1:02/24/040/00190/AM20/ {21.02.2020
Decision : The Committee considered the case as per agenda in pfesence of technical experts
and it was noted that the firm has not furnished hard copy of application so far and a reminder
Jetter is issued on 05.08.2020. Reminder has been sent by Speed Post on 23.11.2020.
Case No.:12/1/83-  [Party Name:HARSHA  [Meet No/Date:9/83-  iStatus:
ALC1/2020 EXITO ENGINEFERING |[ALC1/2020
PRIVATE LIMITED  [09.11.2020 1
3 [HQ File RI.A File o Lic.No/Date:0410166552 Defer
:01/83/050/00738/AM20/ :04/24/040/001 85/ AM2.0/ 24.02.2020 i
Decision : The Commitiee considered the case as per agenda in presence of technical experts
and it was noted that the firm has not furnished hard copy of application so far and a reminder
letter is issued on 06.08.2020. Reminder has been sent by speed post on 23.11.2020. .
" [Case No.:15/1/83-  [Party Name:SRI IMoct No/Date: /83 (Status: |
AL.C1/2020 DURGA ALC1/2020
INTERNATIONAL INC 109.11.2020
HQ File RIA File Lic.No/Date:0710116160 Reject
:01/83/050/00741/AM20/ :07/24/040/00279/AM20/ |24.02.2020 ’
Decision : The Committee considered the case as per agenda in presence of technical |
members and it was noted the applicant want to export Perfumed Incenses Sticks (Agarbatts)

33

and applied input item is Raw Agarbattis . Committee observed that party has not given full
specifications of impott and export items. Committee is of the opinion that it is not possible
to ensure nexus between import and export items in the sense that whatever items are
imported against this Advance Authorisation are only used in the items being exported. In
view of the above, committee decided to reject the case. RA shall regularize the AA
immediately in terms of para 4.07 (it) of HBP and 4.49 a(ii) of HBP within thirty days from
the date of hosting of Norms Comumittee decision on DGFT website.

10
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Case No.:16/1/83- Party Name:KRISHNA  Meet No/Date:9/ é3— Status:
ALC1/2020 ANTIOXIDANTS PVT. |ALC1/2020

LTD. 09.11.2020
HQ File RLA File Lic.No/Date:0310835041 Defer
01/83/050/00742/AM20/ 03/94/040/00998/AM20/ 25 02.2020

[Case No.:17/1/83- Party Name:CALIBRE  Meet No/Date:9/83- Status:
ALC1/2020 CHEMICALS ALC1/2020
PVT.LLTD. 09 11.2020
HQ File RILA File " ILic.No/Date:0310835047 Defer
:01/83/050/00743/AM20/ 1:03/94/040/00903/AM20/ 25.02.2020

letter is issued on 06.08. 2020 Reminder has been sent by Speed Post on 23.11.2020.

Decision : The Committee considered the case as per-agenda in presence of technical experts
and it was noted that the firm has not furnished hard copy of application so far and a reminder

36

Case No.:18/1/83- Party Meet No/Date:9/83- Status:
ALC1/2020 Name:BHUKHANVALA ALCL1/2020

INDUSIRILS PV’I L[D 09.11.2020
HQ File RLA File Lic.No/Date:0310835050 Defer
01/83/050/00744/AM20/ 03/94/040/00996/AM20/ 25.02. 2020

Decision : The Committee considered the case as per agenda in preqcnce of technical cxpcrts ”
and it was noted that the firm has not furnished hard copy of application so far and a reminder -
letter is issued on 06.08.2020. Reminder has been sent by Speed Post on 23.11.2020.

37

JALCT/2020 Name: BHUKHANVALA JALC1/2020

Case No.:19/1/ 83~. Party Meet No/Date:9/83- Status:

INDUSTRIES PVl 1.TD.109.11.2020

HQFile RLA File |Lic.No/Date:0310835051 Defer
:01/83/050/00745/AM20/ |:03/94/040/00997/AM20/ {25.02.2020
Decision :The Committee considered the case as per agenda in presence of technical experts

and it was noted that the firm has not furnished hard copy of application so far and a reminder
letter is issued on 06.08.2020. Reminder has been sent by Speed Post on 23.11.2020.

i‘WlCase No.:20/1/83-  |[Party Name:INDOTAN |Meet No/Date:9/83- | Status:
ALC1/2020 (CHEMICALS LIMITED |ALC1/2020

38 09.11.2020 |
HQ¥ile  RUATile Lic.No/Date: 0210209790 Defer

11



01/83/050/00746/AM207 -02/24/040/00194/AM20/ [25.02.2020 |

Decision : The Committee considered the case as per Zlgenda n pr”é;’énce of technical experts
land it was noted that the firm has not furnished hard copy of application so far and a reminder
letter is issued by Speed Post on 23.11.2020.

39 meeting No. 09/83-ALC1/2020 dated 09.11.2020, followed by Reminder has been sent by

Case No.:21/1/83- Party Name-UPL LTD. [Meet No/Date:9/83-  |[Status:
ALC1/2020 ALC1/2020

| 09.11.2020
HQ File RLA File Lic.No/Date:0310835062 [ Defer
:01/83/050/00747/AN20/ :03/95/040/01077/AM20/ 25.02.2020

Decision : The Commitice considered the case as per Agenda and it was noted that the firm
still has not furnished the information of following deficiencies raised by NC-4 in ifs,

speed Post on 23.11.2020:
(i)Copy of CIB Registration showing approved composition of export item.
(if) Complete technical details as per Anmexure to Appendix-4E. ' :
(iii) Past production-consumption data certified by Central Taxes & GST Authorities for I
year 2018-19 and 2019-20. ,

(iv) % Yield on molar basis for each step of manufacturing process.-
Hence, the Committee decided to Defer the case.

ICase No.:25/1/83- Party Name:FRUZYME Meet No/Date:9/83-  |Status:
ALC1/2020 BIOTECH INDIA ALC1/2020
| PRIVATE LIMITED  |09.11.2020 ;
HQ File o RLA File Lic No/Date:3210079432 Defer
01/83/050/0075 1/AM20/ |:32/24/040/00135/AM20/ {28.02.2020 |

40 lstill has not furnished the information of following deficiencies raised by NC-4 1n its

Decision +The Commitiee considered the case as per Agenda and it was noted that the firm

meeting No. 09/83-ALC1/2020 dated 09.11.2020, followed by Reminder sent on 28.10.2020;
(1) % Papain content in export and [mport item.
(i)  CoA of Import item from foreign supplier.
(iii)  CoA of export item (self Certified).

Hence, the Committee decided to Defer the case.

41

Case No.:28/1/83- Party Name:ATRO LAM [Meet No/Datc:9/83- | Status:
ALC1/2020 LIMITED, ALC1/2020 |

| 09.11.2020
HQ File RLA File Lic.No/Date:0810147364 |Approved
.01/83/050/00754/AM20/ |:08/24/040/00384/AM20/ [28.02.2020

Decision: SION js already published vide Public notice 24/2015-20 dated 07.10.2020.
Committee decided to clear the case as per above STON.

12



Case No.:29/9/83- Party Name:SINGHANIA Meet No/Date:9/83- Status:

ALC1/2020 ALU-FOIL ALC1/2020
CONTAINERS 09.11.2020
MANUFACTURING CO
HQ File RLA File Lic.No/Date:0510413766 Approved

.01/83/050/01040/AM21/ :05/24/040/00710/AM20/ 02.03.2020

Decision : The committee considered the case as per agenda and decided (o ratify the norms

R — = ,
Export ltem oy Imporl ot ftem er
PAPER BAGS MADE OF 50000 | KRAFT PAPER 52000
KRAFT PAPER KG 70 GSM (+-10%)0F QTY KG
70GSM ( +-10% ) OF QTY 18673.2 KG. 110 GSM (+-10%
17955KG 110GSM (+-10%)OF ) OF QTY 33326.8 KG
 QTY 32045KG -
RA concerned may take necesmry vy action under Para 4.7 of HBP as per “above decision of

| Norms Commiitee. e e

Case No.:29/1/83- Party Name:MIICRON ~ Meet No/Date:9/83- Status:
ALC1/2020 WIRES AND ALC1/2020

POLYMERS PRIVATE 09.11.2020

LIMITED
HQ File RIA File Lic.No/Date:0310835162 Approved

101/83/050/00755/AM20/ :03/95/040/01146/AM20/ 03.03.2020

Decision :The committee considered the case as per agenda and decided to ratify the norms

asunder--
pron Item Qty  |Importltem Qty
40% SOLUTION OF PHENOL | / Kg TOLUENE DI- 0.240 Kg
43 | BLOCKED ISOCYANATE

POLYISOCYANATE IN 1-
METHOXY- 2- PROPYL
ACETATE (MPA/PMA)

PHE NOI 0.160Kg |
PROPYLENE GL YCOL | 0.610 Kg
METHYL ETHER
ACETATE (PMA)/1-
METHOXY-2-PROPYL
| ACETATEOMPA) |
"RA concerned 1 may 1y take necesqary v action under Para 4.7 of HBP as per above decision of
| Norms Committee.

44 Case No.:30/1/83- Party Name:INCENSE ~ Meet No/Date:9/83- Status:

13
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ALC1/2020  [CREATORS, ALC1/2020
09.11.2020 j

HQ File RLA File Lic.No/Date:0710116196 iJRejectf
:01/83/050/00756/AM20/ 1:07/24/040/00277/AM20/03.03.2020 {

Decision : The Committee considered the case as per agenda in presence of technical
members and it was noted the applicant want to export 9 inches perfumed Agarbattis and
other Qdiriferous preparations which operate by burning and applied input item 1s Raw
Agarbatti 9 inches machine made. Committee observed that party has not given full
specifications of Raw Agarbatti Sticks and export items. Commiitee is of the opinion that it s
not possible to ensure nexus between import and export items in the sense that whatever
items are imported against this Advance Authorisation are only used in the items being
exported. In view of the above, committee decided to reject the case. RA shall regularize the
AA immediately in terms of para 4.07 (ii) of HBP and 4.49 a(ii) of HBP within thirty days
from the date of hosting of Norms Committee decision on DGFT website.

45

Case No.:31/1/83- Party Name:MARUTL  |Meet No/Date:9/83- | Status:
ALC1/2020 MICA. ALC1/2020 %
09.11.2020 §
HQ File RLA File Lic.No/Date:2410043053 EA,t:vjzn"aw
101/83/050/00757/ AM20/|:24/24/040/00061/AM20/ [03.03.2020 i

Decision: SION is already published vide Public notice 24/2015-20 dated 07.10.2020.
Committee decided to clear the case as per above SION.

46

47

ICase No.:32/1/83- LParty '7 " IMeet No/Date:9/83- Status:
ALC1/2020 Name:COLORMAX ALC1/2020
09.11.2020 |
HQ File RLA File {Lic.No/Date:3210079440 ‘Defer

:0 1/83/050/00758/AM20/ :32/24/040/00130/AM20/ 03.03.2020

Decision : The Committee considered the case as per agenda in presence of technical experts

éleuer is 1ssued on O( 08. 2020 Rcmmder has been Scnt on 23. 1} 2020

and it was noted that the firm has not furnished hard copy of application so far and a reminder |

Case No.:33/1/83- “ LParty Name:RATHANS - [Meet No/Date:9/83- Status:
ALC1/2020 FARTILIZERS L.TD. ALC1/2020

_ 09.11.2020
HQ File 1RI A File | Lic.No/Date:5610005 835 Defer
:01/83/050/00759/AM20/ | 56/24/040/00043/AM20/ 04 03.2020

i

?
|
|
f

Decision ; The Committee considered the case as er dgcnda m presenoc of technical experts
land it was noted that the firm has not furnished hard copy of application so far and a remmder
(letter is issued on 06.08.2020. Rcmmder has been sent on 23. l 1 2020.

i

14



48

49

~ ICase No.:36/1/83- i’wa.r‘;;m Meet No/Date:9/83- Status:
ALC1/2020 Name: HUBERGROUPINDIA |ALC1/2020
PRIVATE LIMITED. 09.11.2020
HQ File RIA File Lic.No/Date:0310835268 \Defer
:01/83/050/00762/AM20/ :03/94/040/01021/AM20/ 06.03.2020

Decision : The Committee considered the case as per agenda in presence of technical experts |
and it was noted that the firm has not furnished hard copy of application so far and a reminder
letter is issued on 06 08.2020. Reminder has been sent on 23.11.2020.

Case No.:37/1/83-
ALC1/2020

HQ File
101/83/050/00763/AM20/

Party Meet No/Date:9/83- Status:
Name:GREENLAM ALC1/2020

INDUSTRIES LIMITED {09.11.2020.

RI.A File Lic.No/Date:0510413818 |Approved
05/23/040/00464/AM20/ 06.03.2020

Decision: SION i already published vide Public notice 24/2015-20 dated 07.10.2020,
Committee decided to clear the case as per above SION.

50

Case No.:38/1/83-

|ALC1/2020

Ifal?ﬁmgm S
:01/83/050/00764/AM20/

Party
Name: GREENLAM
INDUST RIES LIMITED

RLA File
:05/23/040/00465/ AM20/

Meet No/Date:9/83-
ALC1/2020
09.11.2020

Status:

Lic.No/Date:0510413819
06.03.2020

Kpproved

Decision: SION is already pubhshed vide Public notice 24/2015-20 dated 07.10.2020.
Committee decided to clear the case as per above SION.

15

Case No.:39/1/83- Party Name:BHANU Meet No/Date:Q/ 83- Status:
ALC1/2020 DYES PVT.LTD. ALC1/2020 .
09.11.2020
51 [HQ File RLA File Lic.No/Date:0310835329 Defer
:01/83/050/00765/AM20/ :03/94/040/01008/AM20/ 109.03.2020
Decision :The Committee considered the case as per agenda in presence of technical experts
and it was noted that the firm has not furnished hard copy of application so far and a reminder
letter is issued on 0( 08.2020. Remmder has bcc—:n qent by speed post on  23.11.2020.
Case No.:40/1/83- o i;;rty Name:SOHUM ~ Meet NoDate:9/83- Status:
ALC1/2020 ENTERPRISES ALC1/2020
52 09.11.2020
HQ File RLA File Lic.No/Date: Defer
-01/83/050/00766/AM20/ |:07/24/040/00267/AM20/ 10710116237
10.03.2020



Decision: The Committee considered the case as per agenda in presence of technical experts
and it was noted that the firm has not furnished hard copy of application so far and a reminder
letter is 1ssued on06.08.2020. Reminder sent on 23.11.2020.

,rw Case No.:41/1/83- Party Name:SALASAR Meet No/Date:9/83- gStatus
- ALC1/2020 LAMINATES LIMITED |ALC1/2020 i
09.11.2020
53 [HQ File RLA File lic.No/Date:08 10147428 | ;Approved
101/83/050/00767/AM20/ :08/24/040/00401/AM?20/{11.03.2020 L

Decision: SION is already published vide Public notice 24/2015-20 dated 07.10.2020.
Committee decided to clear the case as per above SION.

Case No.:42/1/83- Party Name: VEDANT  {Meet No/Date:9/83- Status:
ALC1/2020 DYESTUEES ALC1/2020

INTERMEDIATES 109.11.2020

PRIVATE LIMITED i
HQ File RLA File Lic.No/Date:0310835352 |Defer
:01/83/050/00768/AM20/ [:03/95/040/01 179/AM20/ {11.03.2020

554 Decision :Decision : The Committee considered the case as per Agenda and it was noted that

the firm still has not furnished the information of following deficiencies raised by NC-4 mn its-
meeting No. 09/83-ALC1/2020 dated 09.11.2020, followed by Reminder sent on 02.11.2020:

(1) % yield content in Bxport item.

(i)  Complete and balanced Cherical reaction showing Mol. Weight and % yield on
molar basis.

Hence, the Commiitee decided to Defer the case.

Case No43/1/83-  |Party Name:INDOGULF [Meet No/Date:9/83-  Status:
ALC1/2020 CROPSCIENCES ALC1/2020
LIMITED 09.11.2020 |
55 HQ File RI.A File Lic.No/Date:0510413856 {Defer
01/83/050/00769/AM20/ 105/23/040/00456/AM20/ |12.03.2020 |
Decision : The ¢ Committee considered the case as per agenda in presence . of technical experts
and it was noted that the firm has not furnished hard copy of application so far and a reminder
letter is 1%sued on 06.08. 2020 Remlndcr has been sent by specd post on 23 1 1 2020
[Case Nooad/ 83— [Party Name:AICA Moot No/Date:9/83- i"é'éaﬁi"s: o
ALC1/2020 LAMINATES INDIA  ALC1/2020 |
PRIVATE LIMITED 09.11.2020 ;
36 HQ File | RILA File [Lic.No/Date:0510413857 }EApproved
-01/83/050/00770/AM20/ |:05/23/040/00478/ AM20/ 12.03.2020 i

fDecmon SION is already pubhshed vide Public notice 24/2015-20 dated 07. 10 2020
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|Committee decided to clear the case as 1561‘ above STON.

" ICase No.:46/1/83- j;ldi‘arty Meet No/Date:9/83- Status:
ALC1/2020 Name:INSECTICIDES  |ALC1/2020
_ INDIA LTD. 09.11.2020
57 HQ File [RLA File Lic.No/Date:0310835377 Defer
E:O1/83/050/007”72/}\1\/[20/5:03/94/040/01026/}\1\/[20/ 12.03.2020
Decision : The Committec considered the case as per agendé, in presence of technical expertsm
and it was noted that the firm has not furnished hard copy of application so far and a reminder
letter is issued on 06.08.2020. Remunder has been sent by speed post on 23.11.2020.
~ |Case No.:47/1/83- Party Name:KLJ Meet No/Date:9/83-  [Status:
ALC1/2020 ORGANIC LTD ALC1/2020
09.11.2020
58 IHQ File RLA File Lic.No/Date:0510413861 Approved
:01/83/050/00773/AM20/ |:05/23/040/00472/AM20/ {12.03.2020
Decision : The Committee considered the case as per agenda in presence of technical experts
and decided the norms as per SION A 3107,0r applied quantity whichever is less.
" ICase No.:48/1/83- Party Name:KLJ  |[Mect No/Date:9/83-  [Status: |
ALC1/2020 ORGANIC LTD IALC1/2020
é _ 109.11.2020
59 HQ File RIL.A File %Lic.No/Date:{)510413863 Approved
:01/83/050/00774/ AM20/ :05/23/040/00474/AM20/ 12.03.2020
Pecision : The Committee considered the case as per agenda in presence of technical experts s
and decided the norms as per SION A 3107,or applied quantity whichever 1s less.
“|Case No.:49/1/83- :iiéﬁ'wfy Name:KLJ Meet No/Date:9/83- Status:
ALC1/2020 ORGANIC L'TD ALC1/2020
09.11.2020
60 HQ File RLA File Lic.No/Date:0510413862 Approved
:01/83/050/00775/AM20/ :05/23/040/00473/AM20/ {12.03.2020
Decision : The Committee considered the case as per agenda in presence of technical experts
and decided the norms as per SION A 3107,0r applied quantity whichever is less.
Case o583 Iarty Name:EMC INDIA Meet No/Date:9/83-  [Status:
61 IALC1/2020 PRIVATE LIMITED ALC1/2020
09.11.2020

17



HQ File RLA Tile

* [Lic.No/Date:3410045952 |Defer
:01/83/050/00778/AM20/ |:34/24/040/00372/AM20/ |12.03.2020 |

and it was noted that the firm has not furnished hard copy of application so far and a reminder
letter is issued on 06.08.2020. Reminder has been sent by speed post on 23.11.2020.

62

63

Case No.:53/1/83-  |Party Name:MATANGI [Meet No/Date:9/83- Status:
ALC1/2020 INDUSTRIES LLP  |ALCL/2020

| | 09.11.2020
HQ File RLA File Lic.No/Date:0810147441 [Appraved
:01/83/050/00779/AM20/ |:08/24/040/00402/ AM20/ |12.03.2020

Decision :The committee considered the case as per agenda and decided to ratify the norms
as under:-

Export Item Qty Import Item Qty
Product 3600 (Polyoxy Ethylene | 100000 | Ethylene Oxide 63910 Kg
Castor Oil Ethoxylate Kg

(100% Strength,containg 36
moles of Ethylene Oxide)

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
Norms Committee.

(Case No.:50/1/83- ‘Party Meet No/Date:9/83-  Status:
ALC1/2020 Name: CALLISONS ALC1/2020

: FLAVORS (INDIA) 09.11.2020

: PRIVATE LIMITED _

WHQ File RIA File Lic.No/Date:3110067713 {Reject

:01/83/050/00776/AM20/1:31/83/040/00163/AM20/ [13.03.2020
Decision : The Committee considered the case as per agenda in presence of technical
members and it was noted that the applicant want to export the following items:-

(1) Low Menthofuran Indian peppermint blend (62450 kgs) and

(i1) (1) 60% menthol fraction ex-piperita (57030 kgs).

Committee further noted that the applicant intend to import duty free basis the following
items:-

(1) Natural mint blend (Code: 4PPBLDNI1CCL6) — 28402.6 kgs and
(ii) Cineol natural — 3096.96 kgs.

Committee observed that import and export items are essential oils and it is very difficult to
requirement of inputs claimed based on the nature of these items. Committee observed that
party has not given full specifications of import and export items. Committee observed that as
to how applicant is going to establish nexus between import and export items. As per the
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64

65

66

policy only items which are actually required for manufacturing shall only be allowed duty
free. Committee made detailed deliberations in the meeting and it was of the opinion that it is
not possible to establish verifiable nexus between import and export — the items required for
manufacturing s well as quantities required for such manufacturing. Committee is of the
opinion that it is not possible to prescribe nexus between import and export items. Committee
unable to confirm that whatever items that are imported against this Advance Authorisation
are required for manufacturing the items being exported. In view of the above, committee
decided to reject the case. RA shall regularize the AA immediately in terms of para 4.07 (11)
of HBP and 4.49 a(ii) of HBP within thirty days from the date of hosting of Norms
Committee decision on DGFT website.

Case No.:51/1/83- Party Name:NUTECH Meet No/Date:9/83- Status:
ALC1/2020 PRINT SERVICES - ALC1/2020

INDIA 09.11.2020
HQ File RLA File Lic.No/Date:0510413876 Defer

:01/83/050/00777/AM20/ :05/24/040/00753/AM20/ 13.03.2020

Decision: The Committee considered the case as per agenda in presence of technical experts
and it was noted that the firm has not furnished hard copy of application so far and a reminder
letter is issued on 07.08.2020. Reminder has been sent by speed post on 23.11.2020.

Case No.:54/1/83- Party Name:SMI Meet No/Date:9/83- Status:
ALC1/2020 COATED PRODUCTS  ALC1/2020

PVT. LTD. 09.11.2020
HQ File RLA File Lic.No/Date:0310835405 Defer

-01/83/050/00780/AM20/ :03/95/040/01141/AM20/ 16.03.2020

Decision : The Committee considered the case as per agenda in presence of technical experts
and decided defer the case.

Case No.:55/1/83- Party Meet No/Date:9/83- Status:
ALC1/2020 Name:HINDUSTAN ALC1/2020

PLATINUM PVT LLTD  09.11.2020
HQ File RLA Tile Lic.No/Date:0310835452 Defer

-01/83/050/0078 1/AM20/ :03/94/040/01025/AM20/ 17.03.2020

Decision : The Committee considered the case as per agenda in presence of technical experts

and it was noted that the firm has not furnished hard copy of application so far and a reminder

letter is issued on 07.08.2020. Reminder has been sent by speed post on 23.11.2020.

Case No.:58/1/83- Party Name: MPD Meet No/Date:9/83- Status:
ALC1/2020 INDUSTRIES PRIVATE ALC1/2020
7 LIMITED 09.11.2020
HQ File RILA File Lic.No/Date:5610005848 Defer
19



01/83/050/007’84/A1\/120/i :56/24/040/00047/AM20/ 117.03. 2020

and it file has been sent to Tl'echnical member {(NL) for comments.

Decision : The Committee considered the case as per agenda in presence of technical experts '

68

Case No.:56/1/83- Party Name:MATANGI  [Meet No/Date:9/83- Status:
ALC1/2020 INDUSTRIES LLP 1ALC1/2020

_ 09.11.2020
HQ File “RIA File Lic.No/Date:0810147502 'Approved
:01/83/050/00782/AM2.0/ 08/24/040/00279/AM20/ 18.03.2020

Decision : The committee considered the case as per agcnda and decided to ratify the norms
as under:-

BExport Item Qty Import Item Qty
Product 1105 (Polyoxy Ethylene | 100000 | Nonyl Phenol 77000 Kg
Nonyl Phenol Ethoxylate) Kg

(100% Strength) .

Ethylene Oxide 23000 Kg

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
Norms Committee.

69

Case No.:57/1/83- Party Name:MATANGI [Meet No/Datc:9/83-  |Status:
ALC1/2020 INDUSTRIES LLP ALC1/2020 |

- 09.11.2020 |
'HQ Tile RI.A File Lic.No/Date:081 0147509 Approvcd
01/83/050/00783/AM20/ :08/24/040/00278/AM20/ {18.03.2020

Decision : The committee considered the case as per ¢ ;g(::fada and decided to rdufy the norms
as under:-

Export Item Qty Import Item Qty
Product 3600 (Polyoxy Ethylene | 100000 | Ethylene Oxide 63910 Kg
Castor Oil Ethoxylate Kg

(100% Strength,containg 36
moles of Ethylene Oxide)

RA concemed may take necessary action under Para 4.7 of HBP as per above decision of
| Norms Committee.

N
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Case No.:59/1/83- Party Name: RECKITT  [Meet No/Date:9/83-  |Status:
ALC1/2020 BENCKISER ALCL/2020

HEALTHCARE INDIA  109.11.2020
PRIVATE LIMITED :
HQ File ~ |RLA File

101/83/050/00785/AM20/ |:05/24/040/00766/AM20/ |18.03.2020

20
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Decision : The Committee considered the case as pér agenda in presendém(l)f technical experts
and it was noted that the firm has not furnished hard copy of application so far and a reminder
lotter is issued on 07.08.2020. Reminder has been sent by speed post on 23.11.2620.

U |
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Case No.:61/1/83- Parly Name:CANOPUS  [Meet No/Date:9/83- Status:
ALC1/2020 WET WIPES PRIVATE |ALCI/2020

LIMITED 109.11.2020 |
HOQ File RLA File Lic.No/Date:0710116287 Defer
-01/83/050/00787/AM20/ |:07/24/040/00303/AM20/ [20.03.2020

Decision : The Committee considered the case as per agenda in presence of technical experts |
and it was noted that the firm has not furnished hard copy of application so far and a reminder
letter is issued on 06.08.2020. Reminder has been sent by speed post on 23.11.2020.

73
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Case No.:62/1/83- o EPEEﬂ}' Name FMC INDIA Meet No/Date:9/83- Status:
ALC1/2020 PRIVATE LIMITED  {ALC1/2020 i

g | 09.11.2020 i

HQ File IRLLA File Lic.No/Date:3410045968 [Defer
-01/83/050/00788/AM20/ ‘:34/24/040/00373/AM20/ 120.03.2020

Deecision : The Committee considered the case as per agenda in presence of technical e;;;perts
and it was noted that the firm has not furnished hard copy of application so far and a reminder
letter is issued on 06.08.2020. Reminder has been sent by speed post on 23.11.2020.

ICase No.:63/1/83- géu*ty Name‘.SARATHIW Meet No/Date:9/83- Status:
ALC1/2020 INTERNATIONAL ALC1/2020
INC., 09.11.2020
HQ Tile RLA File "Lic.No/Date:0710116294 [Reject
-01/83/050/00789/AM20/ |:07/24/040/00301/AM20/ 20.03.2020

Decision : The Committee considered the case as per agenda in presence of technical
members and it was noted the applicant want to export Perfumed Agarbattis and other
Odoriferous preparations....and applied input item is Raw Agarbattis . Committee observed
that party has not given full specifications of import and export items. Committee is of the’
opinion that it is not possible to ensure nexus between import and export items in the sense
that whatever items are imported against this Advance Authorisation are only used in the
items being exported. In view of the above, committee decided to reject the case. RA shall
regularize the AA immediately in terms of para 4.07 (ii) of HBP and 4.49 a(ii) of HBP within
thirty days from the date of hosting of Norms Committee decision on DGFT website from the
date of hosting of Norms Committee decision on DGFT website.
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Case No.:66/1/83- h Party Name: KIRI Meet No/Date:9/83- Status:

ALC1/2020 INDUSTRIES LIMITED |ALC1/2020
| 09.11.2020
HQ File 'RLA File Lic No/Date:0810147538 Defer

:01/83/050/00792/AM21/|:08/24/040/00410/AM20/ |20.03.2020

Decision : The Committee considered the case as per agenda in presence"(m)mf technical experts \;
and it was noted that the firm has not furnished hard copy of application so far and a reminder
letter is issued on 06.08.2020. Reminder has been sent by speed post on 23.11.2020.

75

Case No.:67/1/83- Party Meet No/Date:9/83- Status:
ALC1/2020 Name:CALLISONS ALC1/2020
FLAVORS (INDIA) 09.11.2020
PRIVATE LIMITED
HQ File RILA File _ Lic.No/Date:3110067725 [Reject
1:01/83/050/00793/AM21/(:31/83/040/00168/AM20/ |31.03.2020

Decision : The Committee considered the case as per agenda in presence of technical
members and it was noted that the applicant want to export the following items:-

()  India Piperita Oil (129600 kgs) and

(1i)  High Menthofuran Indian piperita Oil (43200 kgs).
Committee further noted that the applicant intend to import duty free basis the following
items:-

(1) Mint Terpenes — 1352.592 kgs and

(i)  Cineol natural — 6850.22 kgs.

Committee observed that import and export items are essential oils and it is very difficult to
requirement of inputs claimed based on the nature of these iterns. Committee observed that
party has not given full specifications of tmport and export items. Committee observed that as
to how applicant is going to establish nexus between import and export items. As per the
policy only items which are actually required for manufacturing shall only be allowed duty
free. Committee made detailed deliberations in the meeting and it was of the opinion that it is
not possible to establish verifiable nexus between import and export — the items required for
manufacturing s well as quantities required for such manufacturing. Committee is of the
opinion that it is not possible to prescribe nexus between import and export items. Commmnittee
unable fo confirm that whatever items that are imported against this Advance Aunthorisation
are required for manufacturing the items being exported. In view of the above, committee
decided to reject the case. RA shall regularize the AA immediately in terms of para 4.07 (ii)
of HBP and 4.49 a(ii) of HBP within thirty days from the date of hosting of Norms
Committee decision on DGFT website.
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Case ) No.:1/5/83- Party Name:SREF ~ [Meet No/Date:9/83- Status:
ALC1/2020 LIMITED ALC1/2020
09.11.2020
76 HQ File RLA File Lic.No/Date:0510414282 [Defer
101/83/050/00864/AM21/ 1:05/24/040/00064/AM21/ 29.05.2020

Decision + The Committee considered the case as per agenda in presence of technical experts '-
and it was noted that the firm has not furnished hard copy of application so far and a reminder
letter is issued on 06.08.2020. Reminder has been sent by speed post on 23.11.2020.

Case No.:2/5/83~ Party Name:PRASAD Meet No/Date:9/83- IStatus:
ALC1/2020 INTERNATIONAL ALC1/2020
PRIVATE LTD. 09.11.2020
7 HQ File RIA File Lic.No/Date:0810147863 Defer
.01/83/050/00865/AM21/ :08/24/040/00050/AM21/ |29.05.2020

Decision : The Committee considered the case as per agenda in presence of technical experts
and it was noted that the firm has not furnished hard copy of application so far and a reminder
letter is issued on 06.08.2020. Reminder has been sent by speed post on 23.11.2020.

""""""""""""" Case No.:3/5/ 83- Party Name:HERANBA Meet No/Date:9/83- _ Status:
ALC1/2020 INDUSTRIES LTD. ALC1/2020
09.11.2020
HQ File RLA File Lic.No/Date:0310836458 iApproved
:01/83/050/00866/AM21/ -03/94/040/00116/AM21/ 01.06.2020

Decision : The committee considered the case as per agend}; and decided to ratify‘the norms |

as under:-

75 |_Bxport Item Qty Import Item Qty
TEBUCONAZOLE 1 Kg 1-(4-chlorophenyl)-4,4- 0.85Kg
TECHNICAL 97% MIN dimethyl-pentane-3-one,

97%

Dimethyl Sulfide 0.16 Kg
N-Methyl-2-Pyrrolidone 0.15 Kg
1,2,4-Triazole 0.30Kg

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
Norms Comimitlee.

emeNeaitasy WayName:  |Meet No/Da(e:9/83-  [Status:
ALC1/2020 INSECTICIDES INDIA | ALC1/2020

79 LIMITED 09.11.2020
HQ File RLA File Lic.No/Date:0310836472 [Defer
01/83/050/00874/AM21/ 1:03/94/040/00117/AM21/ {01.06.2020
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Decision : The Committee considered the case as per Agenda and it was noted that the firm
still has not furnished the information of following deficiencies raised by NC-4 in ifs
meeting No. 09/83-ALC1/2020 dated 09.11.2020, followed by Reminder sent on 28.10.2020:

(1) A copy of CIB Registration showing approved composition of export item.
(i)  Details calculation sheet for working out the requirement of input.
IIence the Commlttcc demded to Dcfcr the case.

30

Case No.:4/5/83- Party Name:SHIV Meet No/Date:9783~  Status:
ALC1/2020 SHAKTI TIMBER ALC1/2020

INDUSTRIES 09.112020
HQ File RLA File Lic.No/Date:0910068839 |Defer
01/83/050/00867/AM21/ |:09/24/040/00120/AM21/ {02.06.2020

Decision : The Committee considered the case as per agenda in i)rﬂésence of technical e;“(perts }
and it was noted that the firm has not furnished hard copy of application so far and a reminder
fetter is issued on 07.08.2020.Reminder sent on 23.11.2020.

Case No.:5/5/83- Party Name:PARIJAT  Meet No/Date:9/83- Status:
ALC1/2020 INDUSTRIES (INDIA) |ALC1/2020

PVT.LTD. 09.11.2020
HQ File | RIA File- Lic.No/Date:05 10414300 Defer
01/83/050/00868/AM21/ 05/24/040/00072/AM21/ 02.06.2020

Is1

Decision : The Committee considered the case as per agcnda in presence of technical expert%
and it was noted that the firm has not furnished hard copy of application so far and a reminder
letter is issued on 18.08.2020. Reminder has been sent by speed post on 23.11.2020.

CaseNoaos/83. [Party Name PARUAT  Meet No/Date:9/83-  [Status:
ALC1/2020 INDUSTRIES (INDIA) |ALC1/2020
PVT.LTD. 09.11.2020
o HQ File RLA File Lic.No/Date:0510414301 iDefer
101/83/050/00869/AM?2 1/ 1:05/24/040/00074/AM21/ |02.06.2020

Decision : The Committee considered the case as per agenda in presence of technical experts -
and it was noted that the firm has not furnished hard copy of application so far and a reminder
letter is issued on 07 08 2020 Remmder has been sent by s,peed poqt on 23 1] 2020

Case No.:7/5/83- Party Name:PARUAT  [Meet No/Date:9/83- Status:
ALC1/2020 INDUSTRIES (INDIA) |ALC1/2020
| PVT.LTD. 09.11.2020
83 [HQ File RLA File Lic.No/Date: 0510414302 [Defer
{01/83/050/00870/AM21/ |:05/24/040/00073/AM21/ 02.06.2020

Decision ; The Committee considered the case as per agenda in presence of technical expcrt%
and it was noted that the ﬁrm has not furmshed hdrd copy. of apphcdhon 50 far and 2 rcmmder
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letter is issued on 07.08.2020. Reminder has been sent by éﬁeed post on 23.1 1.2020.

&4

Case No.:8/5/83- 'Party Name:SHITAL  |Meet No/Date:9/83- Status:
ALC1/2020 INDUSTRIES PVT LTD {ALC1/2020

09.11.2020
HQ File RLA File Lic.No/Date:0810147873 |Defer
:01/83/050/00871/AM21/ 08/24/040/00055/AM21/ 03.06.2020

Decision :The Committee considered the case as per Agenda and it was noted that the firm
still has not furnished the information of following deficiencies raised by NC-4 in its
meeting No. 09/83-A1.C1/2020 dated 09.11.2020, followed by Reminder sent on 28.10.2020:

(i) % Composition of Export Product, indicating Exact % of MMTEHTG & MTHTG

Hence, the Committee decided to Defer the case.

\Case No.:9/5/83- Party ‘Meet No/Date 9/83- Status:

ALC1/2020 Name:GREENLAM ALC1/2020
INDUSTRIES LIMITED EOQ. 11.2020

o No/Dato:0510414308 Defer

Decision : The committee considered the case as per agenda and decided to ratlfy the norms
as under:-

Export Item Qty Import Item Qty
PRODUCT 1500 (Polyoxy 400000 | Tallow amine 114560 Kg
Ethylene TALLOW AMINE Kg

;
i
|
I

85 [HQ File " |RLA File
-01/83/050/00872/AM21/1:05/23/040/00035/AM21/103.06.2020 ,
Decision : The Committee considered the case as per agenda in presence of technical experts ;
| jand it file has been sent to TE (NL) for comments.
" |Case No.:10/5/83- ‘"I;Mérty Meet No/Date:9/83- éStatusw;WMm
ALC1/2020 - Name: GREENLAM ALC1/2020 E
_ INDUST RI}ES LIMITED {09.11.2020 |
86 [HQ File RLA File Lic.No/Date:0510414315 |Approved
1 1:01/83/050/00873/AM21/{:05/23/040/00038/AM21/ |03.06.2020 i
Decision: SION is already published vide Public notice 24/2015-20 dated 07.10.2020.
Committee decided to clear the case as per above SION.
iCase Nos12/5/83-  [Party Name:MATANGI  |Meet No/Date:9/83-  [Status:
ALC1/2020 INDUSTRIES I.LP ALC1/2020
' 09.11.2020
| |HQ File RLA File Lic.No/Date:0810147877 Approved
87 :01/83/050/00875/AM21/ |:08/24/040/00043/AM21/ |03.06.2020
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ETHOXYLATE
(100% Strength containing 15
moles of Ethylene Oxide)

! Ethylene Oxide 293680 Kg

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
Norms Committee. i

Case No.:13/5/83- Party Name:MATANGI  Meet No/Date:9/83- Status:
ALC1/2020 INDUSTRIES LLP ALC1/2020

09.11.2020
HQ File RLA File "iLic.No/Date:0810147878 {Approved
-01/83/050/00876/AM21/ |:08/24/040/00044/AM21/ 03.06.2020

Decision : The committee considered the case as per agenda and decided to ratify the norms

as under:-
gg I Export Item Qty Import Item Qty
Product 2000 (Polyoxy Ethylene | 200000 | Nonyl Phenol 40000 Kg
Nonyl Phenol Ethoxylate) Kg
(100% Strength with 20 Mole of
Ethylene Oxide)
Ethylene Oxide 160000K g

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
Norms Committee.

89

Case No.:17/5/83- Party Name:MANI  |Meet Nobaeogs T status:
ALC1/2020 AGRO CHEM ALC1/2020
| PRIVATE LIMITED  09.11.2020 |
HQ File RLA File ” I ic. No/Date:3210079538 Defer
01/83/050/00880/AM21/ :32/24/040/00009/AM21/|03.06.2020

Decision :The Committee considered the case as pmér agenda in presenc;é of technical éxperts -
and it was noted that the firm has not furnished hard copy of application so far and a reminder
letter is issued on 07.08.2020. Reminder has been sent by speed post on 23.11.2020.

%0

" |Case No.:14/5/83- Party Name:MATANGI [Meet No/Date:9/83-  |Status:
ALC1/2020 INDUSTRIES LLP ALC1/2020
09.11.2020
HQ File RLA File Lic.No/Date:0810147882 [Approved

-01/83/050/00877/AM21/ |:08/24/040/00046/AM21/ [04.06.2020

Decision : The committee considered the case as per agenda and decided to ratify the norms
as under:-

| Export Item | Qty | Import ltem | Qty
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Castor Oil Ethoxylate

Product 3600 (Polyoxy Ethylene

(100% Strength,containg 36
moles of Ethylene Oxide)

200000
Kg

Ethylene Oxide

127820 Kg

Norms Committee.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

wgwtvz:ttus:

Case No.:15/5/83- Party Name:GIRIDHAR Meet No/Date:9/83-
ALC1/2020 TECHFAB PRIVATE  |ALC1/2020
LIMITED 09.11.2020
91 HQ File RLA File Lic.No/Date:0810147884 [Defer
:01/83/050/00878/AM21/1:08/24/040/00038/AM21/104.06.2020
Decision : The committee considered the case and decided to defer the case. File has been
sent to Technical expert (NL), Comment 1s awaited by DPIIT.
" ICase No.:16/5/83- Party Name:MATANGI | Meet No/Date:9/83- Status:
ALC1/2020 INDUSTRIES LLP ALC1/2020
% 09.11.2020
HQ File fRLA Tile Lic.No/Date:0810147885 [Approved
01/83/050/00879/AM21/, 08/24/040/00042/AM21/ 104.06.2020
Decision : The committee considered the case as per agenda and decided to ratify the norms
| _1as under:-

92 Export Item Qty Import Item Qty
Product 1.1390 (Polyoxy Ethylene | 300000 | Lauryl Myristyl Alcohol 97260 Kg
Lauryl Alcohol Ethoxylate) Kg
(100% Strength with 9 moles of
Ethylene Oxide)

Ethylene Oxide 209040 Kg
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
Norms Commitiee.
""""""""" ICase 1\&:18/5/83~ Party Meet No/Date:9/83- Status:
ALC1/2020 Name: UNIVERSAL ALC1/2020
OLEORESINS 09.11.2020

93 HQ File RLA ¥ile Lic.No/Date:1010060520 |Defer

:01/83/050/00881/AM21/ |:10/24/040/00014/AM21/ |04.06. 2020

Decision :The Committee considered the case as per agenda in presence of technical experts
and it was noted that the firm has not furnished hard copy of application so far and a reminder

letter is issued on 14.08. 2020 Remmder ha% been sent by qpeed post on 23. 11 2020.
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Case No.:19/5/83- Party Name:SYNTHITE - Meet No/Date:9/83- Status:

ALC1/2020 INDUSTRIES PRIVATE |ALC1/2020
LIMITED 09.11.2020
HQ File RLA File Lic.No/Date:1010060521 Defer

:01/83/050/00882/AM21/:10/24/040/00015/AM21/ |04.06.2020

Decision : Decision : The Committee considered the case as per agenda in presgnce of
technical experts and it was noted that the firm has not furnished hard copy of application so
far and a reminder letter is issued on 14.08.2020. Reminder has been sent by speed post on

123.11.2020.
" |Case No.:20/5/83- Party Name:HALDIA  [Meet No/Date:9/83- Status: |
ALC1/2020 PETROCHEMICALS  ALC1/2020
LTD 09.11.2020
| [HQ File RIA File Lic.No/Date:0210209905 Defer
951{:01/83/050/00883/AM21/{:02/24/040/00016/AM21/104.06.2020
Decision :The Committee considered the case as per agenda in presence of technical experts
and it was noted that the firm has not furnished hard copy of application so far and a reminder
letter is issued on 07.08.2020. Reminder has been sent to the firm by speed post on
24.11.2020.
“““““““ Case No.:21/5/83- Party Name:HALDIA " Meet No/Date:9/83- Status:
ALC1/2020 PETROCHEMICALS ALC1/2020
J _ LTD 09.11.2020 E
HQ File RIA File . Lic.No/Date:0210209906 Defer
96 |:01/83/050/00884/AM21/|:02/24/040/00017/AM21/ |04.06.2020
Decision :'The Committee considered the case as per agenda in presence of technical experts
and it was noted that the firm has not furnished hard copy of application so far and a reminder
letter 1s issued on [4.08.2020. Reminder has been sent to the firm by speed post on
23.11.2020.
Case N0.:22/5/83-  [Party [Meet No/Date:9/83-  Status:
ALC1/2020 Name:COROMANDEL |ALC1/2020
INTERNATIONAL 09.11.2020
LIMITED
97 HQ File RLA File Lic.No/Date:0310836527 \Defer
:01/83/050/00885/AM21/ 1:03/94/040/00091/AM21/ 05.06.2020

The Committee considered the case as pet agen'aa in preégﬁée of technical expertg and it was
noted that the firm has not furnished hard copy of application so far and a reminder letter is
issued on 14.08.2020. Reminder has been sent to the firm by speed post on 23.11.2020.

5

Case No.:23/5/83- Party Name:STYLAM  Meet No/Date:9/33- {Status:
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ALC1/2020 INDUSTRIES LIMITED ALC1/2020
09.11.2020

HQ File RILA File Lic.No/Date:3010105226 Approved
-01/83/050/00886/AM21/ :30/24/040/00025/AM21/ 05.06.2020

Decision: SION is already published vide Public notice 24/2015-20 dated 07.10.2020.
Committee decided to clear the case as per above SION.

Case No.:24/5/83- Party Name:STYLAM Meet No/Date:9/83- Status:
ALC1/2020 INDUSTRIES LIMITED ALC1/2020
09.11.2020

HQ File RILA File Lic.No/Date:3010105227 Approved
:01/83/050/00887/AM21/ :30/24/040/00026/AM21/ 05.06.2020 |

Decision: STON is already published vide Public notice 24/2015-20 dated 07.10.2020.
Committee decided to clear the casc as per above SION.

Case No.:25/5/83- Party Meet No/Date:9/83- Status:
ALC1/2020 Name:HINDUSTAN ALC1/2020
PLATINUM PVT. LTD 09.11.2020
100 HQ File RIA File Lic.No/Date:0310836564 Defer

101

:01/83/050/00888/AM21/ :03/94/040/00060/AM21/ 08.06.2020

The Committec considered the case as per agenda in presence of technical experts and it was

noted that the firm has not furnished hard copy of application so far and a reminder letter 18
issued on 14.08.2020. Reminder has been sent to the firm by speed post on 23.11 .2020.

Case No.:26/5/83- Party Name:SERVO Meet No/Date:9/83- Status:
ALC1/2020 PACKAGING LTD ALC1/2020

09.11.2020
HQ File RILA File Lic.No/Date:0210209909 Defer

:01/83/050/00889/AM21/ :02/24/040/00019/AM21/ 08.06.2020

Decision : The Committee considered the case as per agenda in presence of technical

experts and it was noted that the firm has not furnished hard copy of application so far and a

reminder letter is issued on 14.08.2020. Reminder has been sent to the firm by speed post
on 24.11.2020.

Case No.:27/5/83- Party Name:CAMBAY  Meet No/Date:9/83-  Status:
ALC1/2020 TECHNOPACK ALC1/2020
PRIVATE LIMITED 09.11.2020
102
HQ File RILA File Meet No/Date:9/83-  Defer

-01/83/050/00890/AM21/ :52/24/040/00019/AM21/ ALC1/2020
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Decision : The Committee considered the case as per agenda in presence of technical
experts and it was noted that the firm has not furnished hard copy of application so far and a
reminder letter is 1ssued on 14.08.2020. Reminder has been sent to the firm by speed post
on 24.11.2020.

103

Case No.:28/5/83- Party Name:BOS Meet No/Date:9/83- Status:
ALC1/2020 NATURAL FLAVORS |ALC1/2020

PRIVATE LIMITED 09.11.2020
HQ File RI.A File Lic.No/Date: 1010060532 |Defer
:01/83/050/00891/AM21/1:10/24/040/00017/AM21/ [09.06.2020

Decision : The Committee considered the case as per agenda in presence of technical

lexperts and it was noted that the firm has not furnished hard copy of application so far and a

reminder letter is issued on [4.08.2020. Reminder has been sent to the firm by speed post

— — — 69112020 (,_ .

104

Case No.:29/5/83- Party Name:HARIDAS [Meet No/Date:9/83- Status:
ALC1/2020 MADHAVDAS ALC1/2020

SUGANDHI 09.11.2020
HOQ File RLA File Lic.No/Date:0310836612 [Reject
:01/83/050/00892/AM21/ :03/94/040/00138/AM21/{09.06.2020

Decision : The Committee considered the case as per agenda in presence of technical
members and it was noted the applicant want to export Agarbattis and applied mput items
are (i) Pine Dhoop Chips, Bulk and (ii) Pine essential Oil . Committee observed that party
has not given full specifications of Export and Import items. Committee is of the opinion
that it is not possible to ensure nexus between import and export items in the sense that
whatever items are imported against this Advance Authorisation are only used in the items
being exported. In view of the above, committee decided to reject the case. RA shall
regularize the AA immediately in terms of para 4.07 (ii) of HBP and 4.49 a(i1) of HBP
within thirty days from the date of hosting of Norms Committee decision on DGIT website.

,
{
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Case No.:30/5/83- o Party Meet No/Date:9/83- Status:
ALC1/2020 Name:BHAGWATI ALCL1/2020

ALLIED PRODUCTS 09.11.2620
HO File RLA File Lic.No/Date:0310836621 |Defer
:01/83/050/00893/AM21/ :03/94/040/00106/AM21/{10.06.2020

Decision : The Committee considered the case as per agenda in presence of technical
experts and it was noted that the firm has not furnished hard copy of application so far and a

reminder letter is issued onl4.08.2020. Reminder has been sent by post on 24.11.2020.

106Case No.:1/9/83- Party Name:BAJAT  [Meet No/Date:9/83-  [Status:

30



TALCT2020 ,POLYBLEN“DS IALCI/ZOZO

PRIVATE LIMI'I ED 09.11.2020

HQ File " IRLA File
:01/83/050/0L012/AM21/ [:50/24/040/00010/AM21/ [13.08.2020

I ic.No/Date: 5010002707 iApprbvedwz

Decision :The Committee considered the case as er agenda in preserice of tcchnlcal
experts and approved the case as applied.

107

Case No.:2/9/83- Party Meet No/Date:9/83- Status:
ALC1/2020 Name:COROMANDEL |ALC1/2020
INTERNATIONAL 09.11.2020
LIMITED
HQ File RIA File Lic.No/Date:0310837704 [Defer
:01/83/050/01013/AM21/ :03/94/040/00318/AM21/ {17.08. 2020

Decision : The Committee considered the case as per agenda 1 in presence of technical cxperts
and it was noted that the firm has not furnished hard copy of application so far and a
reminder letter is issued on 24.11.2020.

108

Case No.:3/9/83- [Party Name: ASTEC Meet No/Date:9/83-  |Status:

ALC1/2020 LIFESCIENCES LID  |ALC1/2020

; | | 09.11.2020

HQ File ;RLA File Lic.No/Date:0310837742 \Defer
01/83/050/01014/AM21/ :03/94/040/00335/AM21/ |18.08.2020

and it was noted that the firm has not furnished hard copy of application so far and a
reminder letter is issued on 24.11.2020.

109

Decision : The Committee conmdered the case as per agenda in presence of technical experts

" |Case No.:4/9/83- Party Name:PLANT | Meet No/Date:9/83- Status:
ALC1/2020 LIPIDS PRIVATE ALC1/2020
LIMITED 109.11.2020
HQ File ~ RLATFile - Lic.No/Date: 1010060629 iDefer
01/83/050/01015/AM21/ 10/24/040/00038/AM21/ 18.08.2020

Decision : The Committee considered the case as per agenda and decided to defer the case
for examining the request of the firmhas not furnished hard copy of application so far and a
reminder letter is issued on 24.11.2020.

[10

Case N0.:5/9/83-  [Party Name:PLANT Meol No/Datc:9/83-  [Status:
ALC1/2020 LIPIDS PRIVATE ALC1/2020

ELIMITED 09.11.2020
iHQ File 'RLA File Lic.No/Date:1010060630 Defer
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1:01/83/050/01016/AM21/ [:10/24/040/00039/AM21/ |18.08.2020

Decision :The Committee considered the case as iJer agenda and decided to defer the case
for examining the request of the firmhas not furnished hard copy of application so far and a
reminder letter 1s issued on 24.11.2020.

111

|Committee observed that import and export items are essential oils and it is very difficult to

Iparty has not given full specifications of import and export items. Committee observed that

Case No.:8/9/83- Party Meet No/Date:9/83- Statas:

ALC1/2020 Name:CALILISONS ALC1/2020

FLAVORS (INDIA) 09.11.2020
PRIVATE LIMITED

HQ File RLA Yile Lic.No/Date:3110067827 [Reject
:01/83/050/01019/AM21/ |:31/83/040/00047/AM21/ 19.08.2020

Decision : The Committee considered the case as per agenda in presence of technical
members and it was noted that the applicant want to export the following items:-

(i) India Piperita Oil (1,00,800 kgs)

(i)  High Menthofuran Indian piperita Oil (72,000 kgs).

(iii)  Cornmint Oil Redistilled (72,000 kgs)

(iv)  Cornmint Oil Trrirectified (43,200 Kgs)

(v)  Low Menthofuran Indian peppermint blend (72,000 kgs)

Committee further noted that the applicant intend to import duty free basis the following
items:-

(1) Neomenthol — 14,413.100 kgs

(1) TP Rich Cuts 20 - 8,144.64 Kgs

(1)) TP Rich Cuts 60 — 4,611.9 kgs

(iv)  Isomenthone rich Cut High — 898.82 kgs
(v)  Isomenthone rich Cut Low —5,424.910 kgs
(vi)  Mint Terpenes —21,000.080 kgs

requirement of inputs claimed based on the nature of these items. Committee observed that

as to how applicant 1s going to establish nexus between import and export items. As per the
policy only items which are actually required for manufacturing shall only be allowed duty
free. Committee made detailed deliberations in the meeting and it was of the opinion that it .
is not possible to establish verifiable nexus between import and export — the items required :
for manufacturing s well as quantities required for such manufacturing. Committee is of the
opinion that it is not possible to prescribe nexus between import and export items.
Committee unable to confirm that whatever items that are imported against this Advance
Authorisation are required for manufacturing the items being exported. In view of the
above, committee decided to reject the case. RA shall regularize the AA immediately in
terms of para 4.07 (i1) of HBP and 4.49 a(ii) of HBP within thirty days from the date of
hosting of Norms Committee decision on DGET website.
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Case No.:11/9/83- Party Name: PMC Meet No/Date:9/83- Status:
ALC1/2020 RUBBER CHEMICALS {ALC1/2020
INDIA PRIVATE 09.11.2020
LIMITED,
HQ File RIA File Lic.No/Date:0210210048 {Defer
:01/83/050/01022/AM21/ 1:02/24/040/00054/AM21/ |19.08.2020

Decision :The Committee considered the case as per agenda in presence of technical expcrts
and it was noted that the firm has not furnished hard copy of application so far and a
reminder letter is issued on 24.11.2020.

113

Case No.:9/9/83- Party Name:PARUAT  [Meet No/Date:9/83- Status:
ALC1/2020 INDUSTRIES (INDIA) | ALC1/2020

| PYT.LTD. 09.11.2020

HQ File RLA File Lic.No/Date:0510414956 [Defer
101/83/050/01020/AM21/ 1:05/24/040/00234/AM21/ |20.08.2020

Decision :The Committee considered the case as per agenda in presence of technical experts
and it was noted that the firm has not furnished hard copy of application so far and a
reminder letter is issued on 24.11.2020.

114

Case No.:10/9/83- " Party Name:BEE CHEMS [Meet No/Date:9/83- Status:
ALC1/2020 ALC1/2020

| 09.11.2020
HOQ File iRLA Tile [ic.No/Date:0610039587 Defer |
.01/83/050/01021/AM21/ {:06/24/040/00034/AM21/ 20.08.2020

Decision : The Committee c01151dered the case as per dgendd n presunoc - of technical
experts and it was noted that the firm has not furnished hard copy of application so far and a
reminder letter is issued on 24.11.2020.

115

Caée No.:12/9/83- Party Name: INDIA Meet No/Date:9/83- Status:
ALC1/2020 PESTICIDES LIMITED, [ALC1/2020 ,

09.11.2020 ! ?
HQ File RLA File Lic.No/Date:0610039586 Approvedl
-01/83/050/01023/AM21/ |:06/24/040/00032/AM21/ 120.08.2020

Decision : The committee considered the case as per agenda and decided to ratify the norms

as under:-
Lxport Item Qty Import Item Qty
Prosulfocarb Technical 97% 1 Kg D1-N-PROPYLAMINE 0.5325 Kg |
(w/w) min. |
AMMONIUM 0.440 Kg
THIOCYNATE
BENZYL CHLORIDE 0.559 Kg
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Norms Commlttec

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

116

Case No.:13/9/83- Party Name:MATANGI  Meet No/Date:9/83- Status:
ALC1/2020 [NDUSTRIES LLP ALC1/2020

09.11.2020
HQ File RLA File Lic.No/Date: 0810148379 [Defer
01/83/050/01024/AM21/ :08/24/040/00400/AM19/ |21.08.2020

Decision : The Committee considered the case as per agenda in presence of technical
experts and it was noted that the firm has not furnished hard copy of application so far and a
reminder letter is issued on 24.11.2020.
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Case No.:14/9/83-
ALC1/2020

HQ File
.01/83/050/01025/AM21/

Party Name: SYNi)ICAT E
EXPORTS PRIVATE
LIMITED

Meet No/Date:9/83-
ALC1/2020
09.11.2020

RLA File
:32/24/040/00039/AM21/

Decision : The Committee considered the case as per agenda in presence of technical expcrts
and it was noted that the firm has not furnished hard copy of application so far and a
rcmmder letter is issued on 24.11.2020.

Lic.No/Date:3210079659
21.08.2020

Status:

Defer

Decision : The Committee considered the case as per agenda in plechB of technical experts
and it was noted that the firm has not furnished hard copy of application so far and a

reminder letter is issued on 24.11.2020.

|Case No.:15/9/83- Party Name:HALDIA {Meet No/Date:9/83- |§tatuq
ALC1/2020 PETROCHEMICALS | ALC1/2020 1
LTD 09.11.2020 |
HQ File RLA File Lic.No/Date:0210210054 [Defer
:01/83/050/01026/AM21/ [:02/24/040/00061/AM21/ [24.08.2020

119

<Case No.:16/9/83-

‘Part%} Name: JINDAL

ALC1/2020 DRUGS PRIVATE
LIMITED
HQ File RTA File

:01/83/050/01027/AM21/

:03/94/040/00348/AM21/

Meet No/Date:9/ 5;3—.

ALC1/2020
09.11.2020

Status:

Tic.No/Date:0310837845
25.08.2020

Reject

Decision : The Committee considered the case as per agenda in presence of technical

members and it was noted that the applicant want to export the following items:-

(1)

Mint Oil -78000 kgs)
Committee further noted that the applicant intend to import duty free basis the following
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|hosting of Norms Committee decision on DGFT website.

item:-
(i) D-P-Mentha-1(6),8-Dien-2-one — 62400 kgs

Committee observed that import and export items are essential oils and it is very difficult to
requirement of inputs claimed based on the nature of these items. Committee observed that
party has not given full specifications of import and export items. Committee observed that |
as to how applicant is going to establish nexus between import and export items. As per the
policy only items which are actually required for manufacturing shall only be allowed duty
free. Committee made detailed deliberations in the meeting and it was of the opinion that it
is not possible to establish verifiable nexus between import and export — the items required
for manufacturing s well as quantities required for such manufacturing. Committee is of the
opinion that it 1s not possible to prescribe nexus between import and export items.
Committee unable to confirm that whatever items that are imported against this Advance
Authorisation are required for manufacturing the items being exported. In view of the
above, committee decided to reject the case. RA shall regularize the AA immediately in
terms of para 4.07 (i1) of HBP and 4.49 a(ii) of HBP within thirty days from the date of

120

Case No.:17/9/83- Party Name:AGRO LIFE |[Meet No/Date:9/83- Status:
ALC1/2020 SCIENCE ALCI1/2020

CORPORATION 09.11.2020 § !
HQ File RLA Tile Lic.No/Date:0510414998 ;Defer ’
:01/83/050/01028/AM21/ 1:05/23/040/00116/AM21/ 25.08.2020 | |

Decision: The Committee considered the case as per Agenda and it was noted that the firm
still has not furnished the information of following deficiencies raised by NC-4 m its
meeting No. 09/83-AL.C1/2020 dated 09.11.2020, followed by Reminder sent on;
28.10.2020:

(1) Copy of CIB Registration showing approved composition of the export item.
(i)  Complete Technical details as per 4E showing Mol. Weight and % yield on
Molar basis.
Hence, the Committec decided to Defer the case.

121

Case No.:18/9/83- Party Name:SADHANA _ Meet No/Date:9/83-  [Status:
ALC1/2020 INITRO CHEM LIMITED |ALC1/2020

! 09.11.2020
HQFile - IRLA File Lic.No/Date:0310837852 Defer
:01/83/050/01029/AM21/ :03/95/040/00304/AM21/ [25.08.2020

Decision :The Committee considered the casc as per Agenda and it was noted that the firm
still has not furnished the information of following deficiencies raised by NC-4 in its
meeting No. 09/83-ALC1/2020 dated 09.11.2020, followed by Reminder sent on
28.10.2020:

(1) % Yield on molar basis for the inside reaction along with copy of technical

literature support of yield claimed.
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(11) Past Production Consumption Certificate certify by C.A.
Hence, the Committee decided to Defer the case.

Case No.:19/9/83- Party Name:INDIA Meet No/Date:9/83- Status:
ALC1/2020 GLYCOLS LTD ALC1/2020

3 09.11.2020
HQ File RI.A File Lic.No/Date:0510414999 Defer

122 01/83/050/01030/AM21/ :05/23/040/00120/AM21/ 25.08.2020

Decision : The Committee considered the case as per agenda in presence of technical experts
and it was noted that the firm has not furnished hard copy of application so far and a
reminder letter is issued on 24.11.2020.

Case No.:20/9/83- Party Name:MESO ‘Meet No/Date:9/83- Status:
ALC1/2020 CARBON INDIA PVT.  ALC1/2020

LTD. 09.11.2020
HQ File RLA File Lic.No/Date:0810148405 Reject

e -01/83/050/01031/AM21/ :08/24/040/00141/AM21/ 25.08.2020

Decision: The Committee considered the case as per agenda in presence of technical experts
and decided to reject the case as no nexus can be established between import and export

items.
Case No.:21/9/83- Party Name:AICA Meet No/Date:9/83- Status:
ALC1/2020 LAMINATES INDIA ALC1/2020
PRIVATE LIMITED 09.11.2020
124 HQ File RLA File Lic.No/Date:0510415009 Approved

:01/83/050/01032/AM21/ :05/23/040/00147/AM21/ 26.08.2020

Decision: SION is already published vide Public notice 24/2015-20 dated 07.10.2020.
Committee decided to clear the case as per above SION.

Case No.:22/9/83- Party Name:KIJ Meet No/Date:9/83- Status:
ALC1/2020 ORGANIC LTD ALC1/2020

09.11.2020
HQ File RLA File Lic.No/Date:0510415015 Defer

125 01/83/050/01033/AM21/ :05/23/040/00149/AM21/ 26.08.2020

Decision : The Committee considered the case as per agenda in presence of technical
experts and it was noted that the firm has not furnished hard copy of application so far and a
reminder letter is issued on 24.11.2020.

126 Case No.:23/9/83- Party Name:PAPER Meet No/Date:9/83- Status:
ALC1/2020 PLUS CORPORATION  ALC1/2020
36
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Hexperts and it was noted that the firm has not furnished hard copy of application so far and a

| ” ; 109.11.2020 i

HQ File IRLA File Lic.No/Date:0310837911 [Bé“fé?""w
101/83/050/01034/AM21/ :03/95/040/01205/AM20/ 26.08.2020 |

Decision : The Committee considered the case as per agenda in presence of technical

reminder letter is issued on 24.11.2020.

127

|Case No.:24/9/83- Party Name: HERBERT ~ Meet No/Date:9/83- Status:
ALC1/2020 BROWN ALC1/2020
PHARMACEUTICAL & (09.11.2020
RESEARCH LABS
HQ File RLA File |Lic.No/Date:0310837935 [Defer
-01/83/050/01035/AM21/ :03/94/040/00376/AM21/ {27.08.2020

Decision : The Committee considered the case as per agenda in presence of technical
experts and it was noted that the firm has not furnished hard copy of application so far and a '
reminder letter is issued on 24.11.2020.

128

Case No.:25/9/83- Party Name:SWATI Meet No/Date:9/83- Status:
AX.C1/2020 MENTHOL AND ALC1/2020

ALLIED CHEMICALS  09.11.2020
: LIMITED
HQ File RLA File Lic.No/Date:0510415043 Defer
:01/83/050/01036/AM21/ :05/24/040/00256/AM21/ 128.08.2020

Decision : The Committee considered the case as per agenda in presence of technical
experts and it was noted that the firm has not furnished hard copy of application so far and a

reminder letter is issued on 24.11.2020.

129

[Case No.:26/9/83- _ [Party Name:LAZULINE [Meet No/Date:9/83- Status:
ALC1/2020 BIOTECH PRIVATE  |ALC1/2020
LIMITED 09.11.2020
HQ TFile ~ IRLA File Lic.No/Date:0910069111 [Defer
101/83/050/01037/AM21/ |:09/24/040/00249/AM21/ {28.08.2020

Decision : File along with Hard copy received from the firm and has been sent to
Department of Bio-Technology (Dr. Nitin K. Jain) ,Letter on 18.11.2020 for providing the

comments.

130

Case No.:31/9/83- Party Namc:PARIJAT ~ Meet No/Date:9/83- Status:
ALC1/2020 INDUSTRIES (INDIA)  |ALC1/2020
09.11.2020

[PYT.LTD.
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HQ File " IRLA File " Lic.No/Date:0510415062 lDefer
:01/83/050/01042/AM21/ |:05/24/040/00261/AM21/ [31.08.2020 |

Decision : The Committee considered the case as per agenda in presance of technical
experts and it was noted that the firm has not furnished hard copy of application so far and a
reminder letter is issued on 24.11.2020.

|Case No.:32/9/83-  Party Meet No/Date:9/83-  [Status: |
ALC1/2020 Name: KODIXODEL AJ.C1/2020
PRIVATE LIMITED 09.11.2020 |
131 HQ File RLA File Lic.No/Date:5610005927 Defer
:01/83/050/01043/AM21/ [:56/24/040/00019/AM21/ 131.08.2020
Decision : The Committee considered the case as per agenda in presence of technical
experts and it was noted that the firm has not furnished hard copy of application so far and a |
reminder letter is issued on 24.11.2020.
Case No.:33/9/83- Party Meet No/Date:9/83- Status:
ALC1/2020 Name: WILLOWOOD ALC1/2020
CHEMICALS PVT LTD 109.11.2020
137 HQ File RLA File Lic.No/Date:0210210071 Defer
:01/83/050/01044/AM21/ :02/24/040/00068/AM21/ |01.09.2020

Decision : The Committee considered the case as per agenda in presence of techmoal
experts and it was noted that the firm has not furnished hard copy of application so far and a
reminder letter is issued on 24.11.2020.
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Case No.:34/9/83- Party Name-SENSIENT  [Meet No/Date:9/83-  [Status:
ALC1/2020 INDIA PVT. LTD. ALC1/2020

| | 09.11.2020
HOQ File ~ |RLA File Lic.No/Date:0310838013 {Defer
-01/83/050/01045/AM21/  |:03/95/040/00318/AM21/ {01.09.2020

Decision:Decision : The Committee considered the case as per Agenda and it was noted
that the firm still has not furnished the information of following deficiencies raised by NC-
4 in its meeting No. 09/83-A1.C1/2020 dated 09.11.2020, followed by Reminder sent
on20.11.2020:

(1) Catalogue with of export item

(i)  Complete Chemical reaction (as distributed in the export item) with Molecular
weight and %yield on molar basis.

(i)  Certificate of analysis (CoA) of imported items from foreign supplier.

(iv)  Detailed calculation for working out the requirement of inputs.

(v) CoA of Export item.

(vi)  C.INo. of natural colorant to the exported.
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t iHence, the Committee decided to Defer the case.

134

Case No.:35/9/83- PartyNameSIIW Meet No/Date:9/83- Status:
AL.C1/2020 ' SHAKTI TIMBER ALC1/2020

INDUSTRIES 09.11.2020
HQ File RIA File Lic.No/Date:0910069129 |Defer
:01/83/050/01046/AM21/ 1:09/24/040/00288/AM21/ 102.09.2020

Decision : The Committee considered the case as per agenda in presence of technical
experts and it was noted that the firm has not furnished hard copy of application so far and a

reminder letter is issued on 24.11.2020.

1135

Case No.:36/9/83- Party Name:DETPAK  [Meet No/l)ate:9/83.- Status:
1ALC1/2020 INDIA PRIVATE ALC1/2020
_ LIMITED 09.11.2020
{HQ File RILA File Lic.No/Date:0310838044 Defer
:01/83/050/01047/AM21/ :03/94/040/00394/AM21/ [02.09.2020

Istill has not furnished the information of following deficiencies raised by NC-4 in its

meeting No. 09/83-ALC1/2020 dated 09.11.2020, followed by Reminder sent
on24.11.2020:

(1) Complete technical details as per Annexure to Appendix 4E,
(i)  weight of exports item.

(ii)  Hard copy of application.

(iv)  Weight of paper rope

Hence, the Committee decided to Defer the case.
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Case No.:37/9/83- Party Meet No/Date:9/83- Status:
ALC1/2020 Name: ARCHIDPLY ALC1/2020

INDUSTRIES LTD 09.11.2020
HQ File | RIA File Lic.No/Date:0510415096 {Approved
:01/83/050/01048/AM21/ :05/23/040/00148/AM21/ 02.09.2020

Decision: SION is already published vide Public notice 24/2015-20 dated 07.10.2020.
Committee decided to clear the case as per above SION.
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Case No.:38/9/83- Party Name: Y ASHO Meet No/Date:9/83- Status:
ALC1/2020 INDUSTRIES LIMITED |ALC1/2020

09.11.2020
HQ File i RLA File Lic.No/Date:03 10838053 Defer
:01/83/050/01049/AM21/ :03/95/040/00322/AM21/ (02.09.2020
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" [Case No.:39/9/83- Party Name:PARTKH Meet No/Date:9/83-  |Status:
ALC1/2020 ENTERPRISES PVT.  |ALC1/2020
LIMITED 09.11.2020
HQ File RLA File Lic.No/Date:0810148475 [Defer
:01/83/050/01050/AM21/ |:08/24/040/00161/AM21/ ]03.09.2020

Decision ; The Committee considered the casc as ‘]Ser Agéﬂcﬂméﬁd it was noted that the firm
still has not furnished the information of following deficiencies raised by NC-4 in its|
meeting No. 09/83-ALC1/2020 dated 09.11.2020, followed by Reminder sent on
20.11.2020:

(v)  Exact name, function ad Catalogue of import item no.4.
(vi)  Chemical structure with Molecular weight export and import.
(vii)  Stichomythic balance of reaction.

Hence, the Commlttee demded to I)efer the case.

Decision :The Committee conmdered the case as per dgenda in presence of technical expcrt% :
and it was noted that the firm has not firnished hard copy of application so far and a
reminder letter is issued on 24.11.2020.

139

Case No.:40/9/83 Parly Name NARAYAN [Meet No/Date:9/83-  [Status:
ALC1/2020 ORGANICS PVT. LTD. |ALC1/2020 |
09.11.2020 s
HQ File i RILA File Lic.No/Date:0810148476 [Defer
.01/83/050/01051/AM21/ |:08/24/040/00163/AM21/ 03.09.2020

Decision :The Committee considered the case as per Agenda and it was noted that the firm

still has not furnished the information of following deficiencies raised by NC-4 m its
meeting No. 09/83-ALC1/2020 dated 09.11.2020, followed by Reminder sent on!
02.11.2020:

(1) Complete Chemistry with Molar weight from basis stage as applied for import.
(i)  %yield on Molar basis.
Hence, the Committee decided to Defer the case.
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Case No.:41/9/83- Party Name:INDIA “Meet No/Date:9/83-  |Status:
ALC1/2020 GELATINE & ALC1/2020
CHEMICALS LIMITED |09.11.2020
HQ File RLA File Lic.No/Date:03 10838075 Defer
101/83/050/01052/AM21/ :03/94/040/00404/AM21/ {03.09.2020

Decision : The Commitiee considered the case as per agenda in presence of technical
experts and it was noted that the firm has not furnished hard copy of application so far and a
reminder letter is issued on 24.11.2020.

j141

Case No.:42/9/83-  [Party Name:PARIAT  [Meet No/Date:9/83- [Status:

40



ALC1/2020 INDUSTRIES (INDIA) ALC1/2020
' PVT.LTD. 09.11.2020

HQ File RLA File Lic.No/Date:0510415118 Defer
:01/83/050/01053/AM21/ :05/24/040/00266/AM21/ 04.09.2020

Decision : The Committee considered the case as per agenda in presence of technical
experts and it was noted that the firm has not furnished hard copy of application so far and a
reminder letter is issued on 24.11.2020.

Case No.:43/9/83- Party Name:MAXTECH  Meet No/Date:9/83- Status:
ALC1/2020 INDUSTRIES LLP ALC1/2020
09.11.2020
142 HQ File RLA File Lic.No/Date:0310838092 Defer

:01/83/050/01054/AM21/  :03/95/040/00348/AM21/  04.09.2020

Decision :The Committee considered the case as per agenda in presence of technical experts
and 1t was noted that the firm has not furnished hard copy of application so far and a
reminder letter is 1ssued on 2441.2020.

C
We

Date:17.11.2020 Chetan ParkashJaggarwal

Place:New Delhi Foreign Trade Development Officer
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